~ CENTRAL ADMINISTRATIVE TRIBUNAL ,ALLAHABAD BENGH
ALLAHABAD .

1, 0.A.Ne,531 of 1992,

Gjlab Singh ..'!!0.0000000-00-..o-oot “pli.cantol’
) - Versus

Unien ef India & ethers teveseersss.Bespondents,

2, 8.ANe 532 of 1992,
.rribhwan Prasad ....O!O.Q..n.-.--.-mplicant.
Versus

Uni'n of India & .tmrs PN N Y R ] -Re Spondents.“

3. O.A.Ne 613 of 1992,
Kaj Kumal STivastava eesseeesso...esApplicant,
Versus
Unien ef Indiz & OLNET 8. s essesessso REspendentsy
Hen'ble Mr.Justice U.C,Srivastava,V.C.
Hen'ble Mr . K,ObayyasA.Me
(By Hen'ble Mr,Justice U.C.Srivastava,V.C)

) As similsr guestiens ef fact and law are invelve?

. in the aferementiened caées and the reliefs sought fer
by the applicants are same, we are geing te diSplseAQf

these cgses in the cemmen judgmenty

2. These applicatiens have been made fer nen=
jmplementatien ef instructiens centzined in Railway
Beardts circular dated 6.1.90 whichwere circulated
by the General Manzger (P) Nerthern R ilway vide
jetter dated 20.2.90 regarding re-engagement eof

Veluntesr Ticket Cellecters,

3, The applicants have claimed that they werked as
Velunteer Ticket Cellecters fer few days in the

menth ef January,1982 during Ardh Kumbh Mela in
; pursuance eof the sanctien by the Divisienal Persel
; o officer (G) Allahsbads They werked during the afsaid
hﬁ/ peried and thereafter they alse werked, Having c te

knew that circular is being jssued fer censideri
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the cises of these persens whe werked during the

Ardh Kumbh Mela as VIC fer giving them re-appoiqﬁ?ent
they alse appreached the Divisienal Railway Man,ger

fer re~enagement but their prayer was refused, Feeling
aggrieved with the same, they appreached this tribunal.‘
Similar matter had alse ceme befere us in Gase Ne,13l
of 1992 of the Mebile Ticket Cellecters and we have
directed the respendents te frame 3 scheme within

@ peried of feur menths and te censider the cases
accerding te merit and te give them sppeintment :
and therezfter te consider'their case. feor regularisa- f
~tien in case they get aopeintment in accerdance

with the scheme, The ebservatiens, made in QA Ne 131
of 1992 will alse apply te these cases, The

spplicatiens stand dispesed of TNep erder as te cestsy

Let cepy of this judgment be placed on ;pe

file of 0.A.Ne.532/92 and 0.A.613 /92, -
B - ;' s T . . -- :_- r )
MEMBER(a) ) V VICE CHAIRMAN,

DATED; OCTOBER 16,1992,

{ ug) .




